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I.A 2/2014 in Petition(s) for Arbitration (G vil) No(s).27/2013
RELI ANCE | NDUSTRI ES LTD. & ORS. Petitioner(s)
VERSUS

Uuol. Respondent ( s)

(For directions)
(For final disposal)

Date : 13/08/2014 This application was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

For Petitioner(s) . Abhi shek Manu Singhvi, Sr. Adv.
. Saneer Parekh, Adv.

.U sav Trivedi, Adv.

. Abhi nay, Adv.

. Abhi shek Vi nod Deshnukh, Adv.
. S. Lakshmi lyer, Adv.

. P. Chandrana, Adv.

.Amit Bhandari, Adv.

r Ms. Parekh & Co., Adv.
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For Respondent (s) .Ranjit Kumar, SG

. Bi ndu Saxena, Adv.

Shai | endra Swarup, Adv.
.K K. Patra, Adv.

.Aparajita Swarup, Adv.

53353

Upon hearing the counsel the Court nmade the follow ng
ORDER

List the Arbitration Application (D. No.25876) filed by
the Union of India under Section 15(2) of the Arbitration and
Conciliation Act, 1996 with the instant |I.A on 02.09.2014.
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